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LAW AND JUDICIARY DEPARTMENT
Mantralaya, Bombay 400 032, dated the 10th January 1989

No. LAB-4087/(179)-XIV.—The following Maharashtra State Legal Aid
Camp Rules, 1989 made by the Maharashtra State Legal Aid and Advice
Board, are hereby published for general information —

NOTIFICATION
MAHARASHTRA STATE LEGAL AID AND ADVICE BOARD
LAW AND JUDICIARY DEPARTMENT
Mantralaya, Bombay 400 032, dated the 10th January 1989
MAHARASHTRA STATE LEGAL AID AND ADVICE SCHEME, 1979

No. LAB. 4087/(179)-X1V.—Whereas, for the purpose of effective imple-
mentation of the Legal Services Programmes in the State, the Maharashtra
State Legal Aid and Advice Board has established District Legal Aid and
Advice Committees, Taluka Legal Aid and Advice Committees and the Legal
Aid Clinics in the State;

And Whereas, sub-clauses (g), (%), (i), (), (k) and (n) of clause (2) of para-
graph 4 of the Government Resolution, Law and Judiciary Department, No.
LAB-1080/(208)-X1V, dated the 30th Octiober 1980 provide various programmes
for extending legal services to the weaker sections of the community through
the Committees and Clinics;

And Whereas, for the purpose of increasing the efficiency of the Committee$
and Clinics in respect of providing free legal services to the weaker sections
of the community, a proposal to formulate a scheme for legal aid camps was
under consideration of the Board for some time past;

Now, therefore, in pursuance of sub-clauses (g), (A), (i), (j), (k) and (n)
of clause (2) of paragraph 4 read with clause (2) of paragraph 16 of the Govern-
ment Resolution, Law and Judjciary Department, No. LAB-1080/(208)-X1V,
dated the 30th October 1980 and of all other powers enabling it in that behalf
the Maharashtra State Legal Aid and Advice Board, in supersession of all
the previous orders issued by it in this behalf with the previous approval of
the State Government hereby makes the following rules in that respect,
namely —

CHAPTER 1
PRELIMINARY

1. Short title and commencemeni.—(1) These rules may be called ‘the
*Maliarashtra State Legal Aid Camp Rules, 1989 °.
_ (2) They shall come into force from the date of publication of these rules
in the Official Gazette—

2. Definitions.—(1) In these rules, unless the context requires otherwise,—

(i) ¢ Boaré * means the Maharashira State Legal Aid and Advice Board;

*These rules were first iﬁublisﬁgcriiin”ther Maharashtra Government Gazeite, Part IV-A,
dated the 23rd February 1989 on page No. 114,
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{ii) * Board Rules’ means the Mabarashtra State Legal Aid and Advice
e Rules, 1981

(iiiy ¢ Clinic’ means a legal aid Clinic established by the Board under
the Maharashira State Legal A:d Clinic Rules, 1986, in the Law Colleges
or Law Faculties of Universities in the State;

{iv) * Commiitee* means tha Bombay Legal Aid and Advice Commitiee
X2y o e 3 S H
the MNagour Legal Aid and Advice Committes, or the Aurangabad Legal

1

Aid and Advice Committss or the District Legal Aid and Advice Commitice
or, asthe case may be, the Taluka Legal Aid and Advice Committee
constiiuted in accordancs with the Maharashtra State Legal Aid and Advice
Scheme, 1979, and also includes sub-Committees and Legal Aid Cenires
constitited under sub-clause (4) of clause 12 of the said Scheme;

(v} * Counselling Centrs Rules * means the Mabarashtra State Legal
Aid and Advice Counselling Centre Rules, 1986;
{vi} * Counselling Centre > means the Couaselling Cenire established
under the Maharashira State Tegal Aid and Advice Counselling Centre
Ruales, 19395;

(vi{) ¢ Legal Aid Scheme’ means the Maharashira State Legal Aid and
Advice Scheme, 1979,

{(viii) ¢ Legal Aid Camp’ means a programme organized for extending
legal aid and for providing free lsgal services to the weaker sections of the
SOMIMuNIty;

{ix) ¢ Member-Secretary * means the Member-Secretary of the Committes
and includes Secretary of the sub-Commiitee or Legal Aid Centre constitnted
under sub-clause (4) of clause 12 of the Legal Aid Scheme and Member-
Secretary of the Clinic constituted under the Maharashtra State Legal Aid
Clinic Rules, 1936;

(x) ¢ office-bearers’ means the Chairman, Vice-Chairman, Member-
Seretary and the Joint Secretary of the Commiitee or the Chairman,
Director and the Member-Secretary of the Clinic;

(xi} ¢ organizers® means the office bearers and the members of the con-
cerned Commiitees or Clinics or both Committees and Clinics;

(xii) ° officer’ or ¢ Government officer * means an officer of Goverament
or, as the case may be, of semi-Government, local authority, public under-
taking acting in his official capacity;

(xiii) ‘social worker’ means a person having background of social
work and interested in the Legal Aid work, '

(2) The words and expressions used but not defined inthese rules shall have
the meanings respectively assigned to them in the Maharashtra State Legal
Aid and Advice Scheme, 1979.
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CHAPTER 11
HoLDING oF CAMPS

3. Organizing Comps.—(1) Every District Commitiee, Taluka Committee
or Clinic shall penodxca]ly organize Camps 2t different places in the areas
coming within their jurisdiction.

{ o Camp is condicted by a District Committee or a Clinic and the
sf such Camp comss within the jurisdiction of a Taluka Committes,
thern sich Camp may be condncted in consultation with the concerned Taluka

il

Commitizo and thh the co-oporation of that Taluka Committee,
(3} Bvery Commiites and Clinic shall endeavour to organize at least six

4. Spreading of Legal Literacy and extending legal assistance.—Duting

the Camps, every Committee ot Clinic shall make efforts —

{) to promoie Legal Literacy and create awarensss among the weaker
sectinns «;:f the commuaity in rogard to ; e rights, benasfits and privileges
conferred upon them by social + v'ﬁfﬂru logislation and other enactments;

q.»g‘u en ths p2ople in vural areas about the agrarian reforms and
made available to them by the Central Govvrnmgm and the State
snt from time io tims and to rendsr legal services wherever

to arrange for publicity of—

{{) important l2gisiation and .schemss concsrning women, bonded
wﬁhwal workers, agricaituyral labour, tenanta, agriculturists,
Castes, Scheduled Tribes and other weaker ssctions of the
i j’, and

cgislation dealing with social and economic reforms etc.

3 1o the mombsers of ths waaksr ssctions of the
noos5ary Izgal requiremsnts in order to secure
tious scn 38 sponsored oy the Central or the
G wnm,.xt Lor ths woifare of the public in gznsral or of any
ion thereof, and

{¢) tn inke the l=gal assistance to the door-steps of the poor and to
rendsr maximum service to the poor at the site of the Camp,

CHAPTER Iil
PROCEDURE FOR ORGANIZING CAMPS

5. iavolvement of Social Workers.—(1) The _petsons participating in the
Camps shull be socially dedicated persons imbibed with a spirit of setvice
to the neopis.

(2) The programmes of Camps shall be-aloof from politics and political
parties.

H 4596—4a
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6. Procedure for organizing Legal Aid Camps.—(1l) The office bearers
of the local Committee or the Clinic shall initiate the proposalto organize the
Legal Aid Camp. Then the matter shall be brought before the concerned
Committee or Clinic for consideration and approval.

(2) After the proposal is approved by the concerned Committee or Clinic,
the said Committee or clinic shall endeavour to associate the local Bar Asso-
ciation, social organizations, social workers, charitable trusts and educational .
institutions etc. with the proposed Legal Aid Camp as faras possible. '

(3) If the proposal is initiated by the Taluka Committee or clinic, then the
concerned District Committee shall endeavour to associate itself with the
proposed Legal Aid Camp and extend all possible hzlp to the concerned Taluka
Committee or as the case may be the Clinic and see that the said Camp is
organized successfully.

7. Previous intimation to the Board—(1) Prior intimation of the organi-

»zation of the Legal Aid Camp shall be given to the Board by the concerned
committee or Clinic.

(2) While sending the intimation to the Board, the following information
shall be furnished :—

(i) the place where the Legal Aid Camp is proposed to be arranged;
(ii) the date on which the proposed Camp is going to be orgunized;
(iii) the name of the Committee within whose jurisdiction the place of the
Camp comes;
(iv) whether the agencies mentioned in sub-rule (2) of rule 6 have agreed
to associate themselves;
(v) the financial position of the Committee or clinic organizing the Camp;
(vi) whether additicnal grants are required for the proposed Legal Aid
Camp and, if so, the following details mey be given —
(a) the grants allotted to the concerned Committee or Clinic;
(b) the head-wise expenditure incurred so fur;
(¢) the balance of grants avilable for use;
(d) the amount of additional grants required;
(e) the detailed item-wise expenditure proposed to be incurred during
the Camp;
(f) the reasons for demanding additional grants;
(vii) the class or category of persons for whom the Camp is going to be
organized ;
(viii) whether the persons attending the Camp belong to the local arca
or will be coming from other villages or places;
(ix) approximate number of persons attending the Camp;
(x) whether the Camp is preposed to be organized for one single category
cr different categories of persons such as women, Scheduled Casies, Sche-
duled Tribes, agriculturists, labourers, etc.;
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(xi) number of Legal Aid Camps previously held at the said place;

(xif) the nature of assistance proposed to be extended by the agencies
mentioned in sub-rule (2) of rule 6;

{(xii{} whether any organization has agreed to serve lunch, breakfast,
tea etc. in the Camp or agreed to shareany expenditure in this connection;

(xiv) whether any special assistance is required from the Board;

(xv) any other relevant information relating to the programme of the
Camp.

8. Involvement of Ex-officio members.—(1) After the decision to organise
a Legal Aid Camp is taken by a Committee or Clinic the ex-officic members
of the said Committee or Clinic shall personally endeavour to involve them-
selves in the organization of the proposed Legal Aid Camp.

(2) The ex-officio members of the Committee or Clinic shall issue special
circulars to their subordinate officers functioning at the place where the Legal
Aid Camp is proposed to be organized requesting them to render all requisite
help. They may also request the said subordinate officers to—

(i) give publicity to the said Camp;

(if) parsuade the persons to attend the Camp;

(iii) persuade the persons to avail of the opportunity of obtaining
knowledge about the laws and schemes during the Camp; .

(iv) persuade the persons to present their grievances if any during the
Camp.

{v) inform the people to get applications or petitions prepared by the
social workers in the Camp.

9. Pre-arrangements.—(}) A special messenger shall be sent in advance
to the place where the Legal Aid Camp is proposed to be held for making
the requisite arrangemenis by contacting the various authorities, social
organizations, social werkers and Charitable Trusts, etc.

{2) A mseting of the office bearers of the social organijzations etc. may be
called in which the possibility and the extent of their participation in the
Camp may be discussed with particular reference to publicity, conveyance
and food etc.

10, Utilization of services of law students, ete—If it is possible, the con-
cerned Committee or Clinic may send some students, preferrably law students,
to the place of the proposed Legal Aid Camp in advance for undertaking
the work specified in rule 9.

L1. Objects of Legal Aid Camp.—The objects of Legal Aid Camp shall be,—

(a) o create a strategy for reaching to the poorand taking legal assistance
to their door steps;

{b) to spread legal literacy; and

(c) to give a boost to the legal aid programmes;
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12. Period required for completion of the actions.—As far as possibie 2ll
actions specified in rules 6, 7, 8, 9 and 10 may be completed well in advance
of the date of holding of the Iagal aid camp. .

17, Publicity to the preposzl—After completing the actions specified in
rule {2 efforts may be made to give extensive publicity to th2 pronosed Lzgal
Ald Cemp through the media of—

(i) television, radio, cinema slides, news-papers, posters and beating of
drams ete. in the concerned ares;

(i) special circulars may be issued to zllthe offices of Government. semi~
Government, public undertakings and lcczl bodies situated in the con-
cerned area and local social organizations, charitable trusis, educ tional
ipstitutions, etc.

(7if) spacial announcements may bs made during the dramns
cirema shows, weekly bazzars, fairs, Yatras, ete.;

{w) every available forum may be utilized for giving wide pidlichy te
the Legal Aid Camp.

ORGANIZATION OF LEGAL AID CAMPS

14, Venue of Legal Aid Cemps.—The Camps may be orgasize
primary or sscondary schools, colleges, or trust buildings or o
belonging to Government, semi-Government, local authority, public under-
takings or social organizations or institutions, ete. if othor su
nient premises are not available any other premises may be used in
with the Chairman of the concerined Committes or Clinic.

15. Duration of Ceinp.—{}) The entire Camp shzail be for one day only.

(2) Normal working hours of the Camp shall be from 10 asm. to & pon.
with a convenient Iunch break of one hour:

Provided that, the working hours of the Camp may be adjusted aceording

to the convenience of the organizers subject to the condition that all the it2ms

Szl

of the programme are completed on that day.
(3) As far as possible, Camps may be organized on Sundays or holidays:

Provided that, Camps shall not be organized on the day on which the
Commmittee has organized at its head-quarters other Legal Services Programme
such as Lok Nyayalayas, Para-Legal Training Courses, etc.

16. Language used in the Camps.—Marathi language shall preferrably be
used in the Camps.

V7. Eligibility of availing of facilities of Camps.—The limitation as to the
annual income prescribed under clause 19 of the Legal Aid Scheme shall not
apply to the persons attending and participating in the Camps.
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CHHAPTER V
WonrxINGg oF LegaLl AID CAMPS
18. Programme for the Camps.—The Legal Aid Camyp shall be as
in two sessions. The first session may function from 10am.to 1 px
the second ses QlOi may function from 2 p.m. to 6 p.m. with a lunch brea
1.p.m. to 2 p.an.:

Provided hat the organizers may adjust the timings of both the :\esmons
dO‘v» (A%

zad

ro'm

rards or wowards or both, if the circumastances necessitate to do <o,

First session of the Camp

19. Pio 1 o Jirst session.—{1} The first session may be in the
form of a pu.b ic h mg The purpose of this sessiou shall be to spread
legal literacy aw : ih,. wegker sections of the society.

) There may be tro or four main speeshes in ¢
upon the availability of lecturers
Providad that, the maia speaksrs shall not exceed four i

1
1S

(6} The {irst main ¢ npa‘mr may s
remaining speakers may speall on
toptes of one single Act or schenie.
(¢) Geunerally, the main speeches may

pe

be o es selected
by the o zees from the syllabus appended to the Maliar w,htru f,xa.b Para-
Legal Training Course Rules, 1289,

ok on the .,,g‘d
rent Acts or

{3) There may be an inaugural function with a short speech by a guest
invited for the function :

Provided that, the inaugu ra1 function shall not 1 be conmdered as an obliga-
tory part of the first session. As far as possible, efforts may be made to aveid
the same.

Ex pia niaicn.-
has becn designate
in a Camp.

vin Speaker  in this chapter means a Speaker who
liver 2 substaniial lecture on a given law or topic

(&) As far as possible, the agenda for the first session may be as follaws 1

{{} Welcomeand introduction;
{(iiy Iaauguratisnand inaugural speech;
{iii) The main speech on ths Legal Aid Scheme;

(iv) Two or three main speeches on different Acts or schemes or on different
topics on one single Act or Scheme;

(v} Valedictory speech by the Chairman of the function;
{vi) Votz of thanks.

(5) After the end of the speeches, the main speakers vy give answers to
the questions raised by the listeners for few minutes.

{6) As far as possible, specific time limits may be prescribed for each speech
so that the session shall not exceed the prescribed period.
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20. Selection of speakers for the Camp.—(1) The speakers for the Camp
shall be drawn from the following professions i—

(i) Retired or serving Judges of Supreme Court, High Court, District
Court, Taluka Court, statutory Tribual or of any Court;

(ii) Government Pleaders or Assistant Government Pleaders;

(iii) Advocates from the Supreme Court, High Court or local Court.
) >
(iv) Women lawyers;

(v) Retired or serving officers of the Central or State Government or
local authority or public undertakings;

(vi) Heads of Departments or Deans of Law Faculties of Universities.

(vii) Retired or serving Principals, Professors, lecturers or teachers in
the law colleges or law faculties of Universities.

Note.—~The leaders and active workers of political parties shall not be
appointed as the main speakers in the Camps :

Provided that, the Chairman for the meeting and the chief guest of the
function may be drawn from any profession;

(2) As far as possible, important persons in the locality having good in-
fluence on the local people may be selected to preside over the function:

Provided that, if any suitable person from the locality is not available, then
one of the office bearers of the concerned Committee or Clinic may preside
over the function. )

(3) Save as provided in sub-rule (3) of rule 19, the organizers may invite
a person as a guest or chief guest whose presence may be helpful in boosting
the legal aid scheme.

(4) While organizing Legal Aid Camp, the services of lady Advocate may
be utilized wherever possible.

21.  Supplementary Programme.~—For any reason, if it is not possible to
organize the programme specified in rule 19 during the first session, efforts
may be made to arrange any suitable Legal Literacy Programme from the
programmes specifisd in the Maharashtra State Legal Literacy Programme
Rules, 1989. .

22.  Distribution of Literature.-—The literature containing the information
regarding Legal Aid Scheme and the various Acts or schemes may be distributed
to the persons attending the Camp during the first session.

23.  Display of books etc.—The organizers may, with the assistance of the
District Publicity Officer, arrange to display the useful books and publications
on the social welfare laws etc. for the information of public and for sale at
the place of the Camp.
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24. Exhibition on Legal Literacy.—Efforts may be made to arrange an
exhibition on the legal literacy during the Legal Aid Camp with the help of
the following material i—

(i) reprints and books on various Acts and schemes;
{(ii) posters on various Acts and schemes;
{(iii} booklets, pamphlates and leaflets on various Acts and schemes.

(i) notifications about the recent amendments to the important Acts and
schemes and judgements of High Court and Supreme Court in respect of
important social laws;

(v} charts explaining the important provisions of important Acts and
schemes and judgements of High Courts and Supieme Court in respet of
important social laws;

{vi) pictures depicting and explaining the provisions of important Acts
and schemes;

{vii} literatures about the history of important Acts and schemes;
{(viii) important articles of renowned presonalities on social laws;

(ix) models or floats exﬁlaining the provisions of important Acts and
schemes; .
{x) other important and useful material.

Second session of the Camp

25. Programme for the second session.—(1) The programme of the second
session shall be as follows i—

(i) There shall be one or two booths for extending assistance in respect
of non-legal matters;

(if) There shall be one or two booths for extending assistance in legal
matters;
(fii) There shall be one or two Counselling Centres consisting of Advocates.

(2) The organizers shall take assistance of the local students and social
workers for manning the booths for extending assistance in legal as well as
non-legal matters. Subject to the provision of sub-rule (3) of rule 34, accor-
ding to the necessity, limited number of Advocates and students may be
taken from the head-quarters to the Camps.

26.  Booths for extending assistance in non-legal matiers.—-(1) The organizers
shall post in the first booth as many college students or social workers as
possible to man the booths for extending assistance in non-legal matters.
The persons may be having various problems in respect of which they want to
send applications, petitions or memoranda to various administrative authori-
ties. Workers posted in these booths shall help such persons by writing the
appliactions, petitions, or memoranda addressing them to the appropriate
Administrative authorities and ask the persons to go to the particular Counse-
lling Centre in the Camp for further action in the matter.

(2) In the cases of indigent persons, the concerned Committee or Clinic
may take the responsibility of dispatching the correspondence at its cost.
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(3) The social workers or students of tiese booths shall maintain a list of
persom assisted in the Camp in the following form :—

Serxal Name and address Nature of Administrative The amount
No. of the person correspon- authority to speat for
assisted dence whom addressed dispatching
written communication
) @ 3 “ &)

27. Booths for extending assistance in legal masters—-(1) The organizers
shall endeavour to post as many law studsnts or lawsgratuate social workers
as possitle to man the booths in respect of the legal maiters. The persens may
be having many grievances which are fit to be taken up before the Couris,
Tribunals or statutory authoritics for their redressal. The studenis oy social
workers posted in these booths shall write the applications giving all details
about the problems, addressing them to the Member-Secretary of the concerned
Committees. Then the persons shall be asked to go to the particular Counselling
Centre in the Camp for further action in the matter,

(2) The students or social workers of this booth shall maintain a list of
persons &‘S&lolﬁd by them in the following

Serial Name and address of the Problem in
No. assisted persons brief
® @ (3) )

{3) If persons approach for old age peasion, disabled peni'on, widow
pension or service pens on etc. le gm assistance shall be given to them filling
the requisite forms, and gui ﬂ-u g them about the certificates to be obiained
and procedure (o be followed for presenting the applications to the concerned
officer.

(4) Workers in this booth shall alzo fiil up the * A form appended to the
Legal Aid Scheme, obtain the signature or thumb mark of the persons and
attach it to the mzmal application and then direct the persons to go to the
particular Counselling Centre in the Camp for further necessary action.

28. Counsellng Ceatres during Camps.—{1) The organizers shail organize
the Counselling Centres, noi exceading four in number, {o cope up with the
applications for legal aid and advice at the place of the Legal Aid Camp.

(2) The Couanselling Centres shall function according to the provisions of
the Counselling Centre Rules.
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29.  Authority to orgunizc ounsalling Centres.~—Notwithstanding anything
contained in sub-rule (3) of rule 1 of the Maharashira State Legal Aid and
Advics Counselling Centre Rules, 1986, all the Committees and Clinics shall
deem to be authorized to organize Counse {ling Centres during the Legal Aid
Camaps organized by them in th: it jurisdiction.

30. Aftendance of Goverminent officers in Camps.—As far as '")sible, all
the heads of Departments or offices, and the officers of semi-Government
bodiss and focal bodics and public undpnakmgb having offices at the place
where the legal aid camp is held may attend personally the Camp or depute an

ivj w)

officer to attend the Camp and render all assistance required for the Camyp in

all respects including redressing the grievances of persons.

31.  Assistonce to the persons in the Cumps—-If any of the grievances

o) i by the persons under rules 26 and 27 pertain to their Das artments
1,

exXpresse:
r oficss and if it is possible to vedress the gricvances during the Cas the

ur to rcdr=ss the grievances

sers atiending uxr* Camid by

goncer ;i v e
on the snot ad inform the o ganizers 2cgort

32.  Attendance Regz'sta"— 1y All the N.a:* ofice bearers, hembers of
the Committee or Clinjg, smdmts and soc ers, who have been asked
to attend the Camp for aelpiag the shall attend t{he Canip in

time and attend to tire allotted work since

(2) They shall behave courtcously with the members of public ani co-
workers, officers, ete. during the C,uuD

(3) They shall sign the atteadance register in token of their attendanss in the
Camp.

CHAPTER VI
REMUNERATION AND ALLOWANCES

33, Honorarium 1o the maiy speakers and Advocates—(1) The mainspekers
delivering lectures s required by sub-rule (2) of rule 19 may be p2id an hono-

ravivn of Rs. 25 per lectire;

Provided that the main speakers may waive the honorariam wholly or
partly and may rerador their services voluntarily.

(2) The Advocates posted as Duty Counsels in the Counsiling Ceatros
during the Camp may be paid the honorarium according to the provisions of
the Counseiling Cenire Rules.

(3) Notwithstanding anything contained inother rules or orders the Judicial

Officers, Government or semi-Government cfﬁc\,rs shall also bs shg'bl
receive the honorarium and travelling expenses for giving maia izstiures

specificd in siib-rule (2) of rule 19,

34.  Allowances to the Office-becrers.—(1) The Office bearers and the mem-
bers of the Commitiees or Clinics may draw oaly travelling allowance accor-
ding to the rules applicable to them for atiending the Legal Aid Camps.

(2) The Office-bearers, members of Committees or Clinics, staff, sociul
workers and students etu shall not be paid any remuneration for organizing
the Camp.

(3) As far as possible, the number of office-bearers and Members of the
Committees or clinics attending the Camp may not exceed ten.
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CHAPTER VIi
FINANCE CONTROL AND SUPERVISION OF CAMPS

35. Finance.—The expenditure reqaired for conducting Legal Aid Camps
shall be made by the concerned Committee or Clinic from the funds placed
at its disposal by the Board for the year.

36. Refreshments to the guests staff and members etc.—The concerned
Committee or Clinic shall make the arrangements for serving snacks and tea
to the guests, office-bearers, members of the Commiitee or Clinic, staff
members the students and Advocates brought from outside for participating
in tbe Camp. '

37. Lunch to the guests, staff, etc.—(1) Lunchto the Office-bearers, members
of the Committee or Clinic, stzff, Advocatesand students brought from outside
for participating in the Camp may be served during the lunch period on the
day of the legal Aid Camp.

(2) The concerned Committee or Clinic may take the voluntary assistance
from the social organizations, educational institutions, Charitable Trusts, Bar
Associztions, etc. to undertake to provide lunchto the guests, office-bsarers,
members of the Committee or Clinic, staff, Advocates and students brought
from outside for participating inthe Camp :

Provided that, if nobody comes forward to serve the lunch, then the orga-
nizers may meke arrangements for serving lunch to the office bearers, memb:rs
of the Committee or Clinic, staff, Advocstes and students brought from outside.

38. Expenditure on organizing the Legal Aid Camps.—(1) The concerned
Committee or Clinic may incur such other expenditure as is required for
organizing the Camp.

(2) The expenditure for erection of pendals, photographs, decorations,
garlands and cther forms of ostentaticns shall be avoided.

(3) The expenditure incurred in connection with Legal Aid Camp shall be
as low as possible.

39. Control and supervision.—(1) The Board may control and supervise
the Legal Aid Camps through the Office-bearers of the respective Committees
or Clinics.

(2) The Member-Secretary of the concerned Committee or the Director
of the concerned Clinic shall be responsible for the organization, arrangements,
administration and proper functioning of the Legal Aid Camp.

(3) The Camp shall be organized under the overall control, guidance and
direct supervision of the Chairman of the concerned Commiittee or the Clinic.

(4) The organizers shall endeavour to maintain highest quality of professional .
services in the Legal Aid Camp by engaging competent personnel, and ins-
pecting the programme through the competent persons duly authorised in
that behalf.

(5) The statement showing the successful functioning of the Camp shall be
placed before the monthly meetings of the concerned Committee or the Clinics.
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(6) The Committee or Clinic shall take into consideration the performance
of the Legal Aid Camp and find out the ways and means to improve the same
in future.

40. Submission of report about the Camp.—As soon as the Legal Aid Camp
is over the concerned Committee or Clinic shall forward to the Board a report
of the Legal Aid Camp held, incorporating the following details :—

(/) the date of the Camp;

(ii) the place of the Camp;

(i) the title of the Acts or schemes on which lectures were arranged;

{iv) the number of persons who attended the Camp;

{v) the number of applications received; for (a) advice; (b) legal aid;
(¢) writing petitions and applications; (d) conciliation; and (c) other
matters.

(vi) steps taken in respect of application for Legal aid in legal matters;

(vii) stepstaken in respect of non-legal matters;

(viii) steps taken for expenditing the disposal of applications by the
Administrative Oiiicers in the Camp.

(ix) expenditure incurred with sufficient details.

Note—Constant follow-up action shall be taken for the effectiva disposal

of the applications submitted to the various Administrative Officers.

CHAPTER VIII
MISCELLANEOUS

41. Transport.—The arrangement of transport for the office-bearers,
members, staff, officers, Advocates and students taken from the head-quarters
for participating in the Legal Aid Camp shall be made in accordance with the
provisions of the Government Circular, General Administration (Law and
Judiciary) Department No. LAB-2886(75)X1V, dated the 17th December 1986.

42.  Publicity.—Extensive publicity shall be given to the Legal Aid Camp.

43.  Concluding function—{(1) At the end of the second session there may
be a concluding function.

{2) The announcement may be made in the said function about the number
of psrsons who attend the Camp, number and nature of applications reccived
and the action proposed to be taken by the Committee or Clinic in the matter.

44.  Muintenance of List of registered social organizations etc.—--Every
Committex or Clinic may wmaintain a list of registered sociul organizations,
institutions, societies or trusts functioning in its jurisdiction. Whenever a
Legal Aid Camp is organized such organizations may be requested to extend
their co-operation and assistance for the same.

By order of the Board,
M. B. PAWAR,
Member-Secretary.

By order and in the name of the Governor of Maharashtra,
S. S. DANI,
Secrctary to Goverament.
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